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Title: Need to observe 19t February, the birth day of Shivaji Maharaj as 'Rashtra Bhakti Prerna Diwas'.
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HON. DEPUTY-SPEAKER: Generally, when we are calling out the names of hon. Members to raise their matters, the Members concerned must be
present in the House. Then only, they can participate in the discussion or raise matters under Rule 377. After calling out their names, if they are not
present, they lose their chance. It is very difficult to call out their names once again and allow them to speak.. It is not the practice to call out the
names once again.

I would, therefore, request the hon. Members to strictly follow the practice and be present when their names are being called out. Otherwise, we
will not call out their names again to raise their matters. This is the general information, I want to pass it on to you.

PROF. SAUGATA ROY (DUM DUM): You are very right, Sir.

HON. DEPUTY-SPEAKER: Now, as an exception, because of the requests received, I am giving chance to the hon. Members, who were not present
when their names were called out, to raise their matters under rule 377. It should not be repeated next time.



